
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH 

AT HYDERABAD 

2. Lf.psc!slen .1 !0z11-26L  

A.Vema Reedy 	 S. Applicant. 

vs 

The Csntroller of DefenceAcc.unts 
506, Anna Salai, Teynanipet, 
Madrak-iS. 

The C.ntr.11er  General of Defence 
Acc•unts, West Block-S, 
R.K.Puram,New Delhi-itO 066. 

The Financial Adviser, 
Defence Services, 
Min.of Defence, 
New Delhi- 	 .. Respsndents. 

C•unsel for the applicant 	: Mr. V.Krishna Ras 

C•unsel for the Resp.r.dents : Mr. N.V.Raghna Reddy, Addl.CGSC. 

CORflIs 

THE HCNBLE SHRI R. RANGARMAN : MEMBER (ADMN.) 

THE HON'BLE Si-fRI B.. JAI PARAMESHWAR MEMBER (JUDL.) 
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ORDER 

ORAL ORDER (PER HON'BLE SHRI B.S.iJAI PARAI4ESHWAR : MEMBER(JUDL.) 

Heard Mr.Q.yrishna Rao, learned counsel for the applicant 

and Mr.N.V.Raghava Reddy, learned counsel for the respondents. 

Between 8-2-86 to 16-10-8 the applicant was w.kking as 

Assistant Accounts Off icer( R.Né.1024) i, the off ice of the 

DCDA, @O Hyderabad. During the said period he £a:ttera certain 

acts 	iic 'nLduty and  misc.nduct&for 	ha charge 

memo was served to him vide memorandum No.AN/II/3066/AVR dated 

3-12-91. On 31-1-92 the applicant submitted his representation 

to the charge matte. A miner penalty was iiad under Rule 16 

CCS (CCA) Rules., 1965. He has submitted his explanation dated 

11-1-q2. 

 

On that. hR3 .he,war,..ouo,1Rh&h 4-ha Aicr1nI4nnr, 

authority vide •rderLdated 16-04-92. The punishment imposed on 

the applicant reeds as f.11wis:- 

NN, therefore, the undersigned, taking a lenient view, 

imposes the penalty of WITHHOLLXNG OF INCREMENT OF PAY FOR A 

PERIOD OF SIX MONTHS WITHOUT CUULATIVE EFFECT on the said 

Shri A.Vama Reddy, AA 0 (Rester No.1024 - Account Number 

8296934) and order accordingly". 

Zgainst the said order of punishment, the applicant preferred 

an appeal 	ie pa1*rkexzxtknkiqc appeal was dismissed and the ¼,- 	
H 

punishment was ceniirmed. Against the said order of the appellate 

authority, an appeal was preferred to the Financial Adv4s.r, 
r) 

New Delhi meted  38-93. Nwjit is submitted by the learned 

standing counsel for the resp.ndents that the review appeal 

wes also rejected. 

This1 9A is filed praying the Tribunal to set4side the 

punishment of 5t.ppage Of increments passed bvhe  authorities 

as mentioned above. 

The applicant in his 0A  submitted thathe)carried out oral 
pbssure 

instructions of the superior; that hedQCwork during the 

relevant period and •n  that he could not verify the NBSveuchers. I 
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In the counter affidavit it is submitted for the respondents 
- pressure cf— 

that even though there was sqcwork during the relevant period 

that was not for the applicant to give a go-bye or ignore the 

procedure to be. folleied as per the rules, that his sxmtcoT.n 

that he carried out the oral instructions .f his official 

superiors is not acceptable, that the applicant being a 

responsible supervisory level Officer  could notLreceived such 
1. 

oral instructions without obtaining confirmation as for as 

possible in accordance with the decision N..21 belQ Rule 3 CCS 

(Conduct) Rules, 1964 that therefore the version of the applicant 

that he carried out oral instructions of the highe4officials is 

	

fV-'-  by failing 	I 
far from truthzf,***nd to f.11.w certain prescribed procedure, 

pension 	p 
kyickw*ttnxpnM*nwaS ta authorised to&jndicate Bank **-pnx 

.. extension 	 ?_ 
lenc4eners raijnt-ars in resnect of some unauth.rised persons 
resulting in opening •fLSt-ntn accounts andLk± payments, 

that an employee of the S.B extension counter thereby 

fraudulently withdrwe Its.21,254/- from the accounts of eight 

deceased pensioners and from anethn—etght accounts ofkpensi.ners 

who 	had accounts in  other Public Sect4p Dsnk5, that the 

wr.ng  authorisation of pension bj' the DPDO's Office in such cases 
(,4 

pension t. the Ban3 and not due to not all.wing, the applicant 

sufficient time to exercise the thecks, that the applicant should 

have brought to the notice of 1­1  the official supefiors in 

diting, if he had any practicaldifficulties in getting NES y$IRk! 

vouchers. Thus the respondentsci2.ttified  the punishment 

imposed on the applicant and pray for dismissal of the OA. 

Heard Mr.V.Krishna Rae, learned counsel for the applicant 

and Mr.N.V.Raghava Reddy, learned counsel for the respondents. 

S. 	From the materifls placed on record, we are not ablMt. 

come to thetconclusi.n that the applicant had acted es  per the 

oral instructions .f the official suPerio€.  As contended by 

the learned standing counsel for the respondents a failure on 
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the part of the applicant to check and verify the NBS vouchers 

'aLresulted in 	, _eanaMt44en by the Bank employee, and 

%the authorities while imp.sing the punishment ef the applicant - 
have taken a lenient viu'w, we find no reasons to interfere with 

the punishment. 

We are satisfied that the authorities before imp.sing 

the punishment on the applicant.have c.nsidered the responJ 

.f the applicant on merits and have come to the correct 

conclusion. 

Hence, there ds no merit@ in  this CA and thc CA is liable 

to be dismisse4ccordingly it is dismissed. No •rder as to 

costs. 

I 	(ii • .RANGARAJAN) 
MEMSER(ADMN.) 

J ) 	
Dated a The 10th December 1996. 
TDTctate Tn'teThe E.rt) 	 { 
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Copy to:- 

1. The Controller of Defence Accounts, 506, Annasalai, 
Teynampet, Madras. 

2, The Controller General of Defence, Accounts, West 
1ock-5, R.K.Purarn, New Delhi, 

The Financial Adviser, Defence Services, Mm. of 
Defence, New Delhi. 	 - 

One copy to Sri. v.Icrishia rao, advocate, CAT, Hyd. 

One copy to Sri. N.V.Raghava Reddy, Addi. CSC, CAT, Hyd 

One copy to Hon'ble Mr. S,S.Jai Parameshwar, JM, CAT,Hyd 

One copy to Library, CAT, Hyd. 

S. One spare copy. 

Rsm/- 
0 	
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